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1/22.01.96 	 abn'ble Mr. i.Sahu, Member (A) 
.... 

The off ice advisethat this application 

is not in proper form, Defects shall be remedied and 

the brief4,shall be placed before the Registrar for Gdfft- 
plati-o~~~ds. List this case on 16.02.1996. 

sy 	 (N.Sahu) 
MeDer(A) 

Is- 

'/9 A. 

	

4/SO. 4.96 	 Shri M.L.Paswari, Registrar Incharge 

Defects in ccl. nos. 17,21 & 22 of the 
not 

Scrutiny report have/been removed. 	The learned 

counsel for the 	ar)plicant is directed to remove 

the defects. Fix on 14.5.96 for removing the defects. 

.Q4 
( M.L.aswan ) 

sis 	 Registrar Incharge 

	

5/14.5.1996 	 Mr. M.L.Paswan, Registrar I/c 

Defects have not yet been removed• The 

learned coUnsel for the applicant is directed to 

remove the defects by 3. 6. 1996 without fail. 

MPS. ( lvi. L. Paswa ) 
Registrar I/c 

A 



6/4,6.96. 	ShriM.L.PaSwan, Registrar I/c 

nobody is present on behalf of 

the applicant. Defects, have not been removed. 

Le med counsel for the applicant is 

diLcted to remove the. defects. List on 

15 7.96 for removing the defects. 	F 

( M.L,i&SSwán ) 
SKS 	 Regis tra  I/c 

7/15.7.96 	Sri N.L.?aswan, Registrar I/c 

Nobody is present. on behalf of: the 

:appli4nt. Defects noted under -items nos.i,7,21 

and 22 of the scruti.ny report have not been removed 

as yet The defeôts be removed. Ljst on 8.8.96 for 

rem0T1 g the defects. 

M,L.Pasan ) SKS , 	 Regis trar I/c 



I 	 I 

3/22,E3.96 

Nobody is present on beijlf of the applicant. 

Defects noted Under items nos.1,7.21 and 22 of the 

scritiny report have not been removed as yet. The-h 
defects be removed. List on 18.9.96 for rrnoving th\e 

detects. 

for Dy,Registrar. 

9/18. 9. 96 

PKL. 

10 	2-3 .1 

- 	/C'BSJ 

11/ 21.11.96 

SKI 
12/11. 12. 199 

Sri • S. P. Sinha, Dy. Registrar I/C 
..• 

The learned counsel for the applicant is absent. 

Let 23.10.96 be fixd for removal of defects. 

Sinha 

Dy. Registrar i/C. 

.96. 	None is present on behalf. of the applicant. 

Defects have not been removed. List it on 15.11.96 

for remoIinq defects. 

(i1.L.Pasun) 

.Dy. Renistrar. 

So far defects have not been removed. 

List on 11.12.1996 for removal of defects as 	last chance. 

(M.L.Paswan) 
Registrar I/c 

The learned counseif or the applicant is 

absent. Defects have not been removed as yet.although 

last chance was given. However, one more chance is 

given for removal of defects. Put up on 3. 1. 1999. 

$ 
M.L.Paswan ) 
Registrar I/c 



I..' 

:1 3/3.1.1997 	Noae for the pp1icnt. Defects hay not 

been rmoved Qthourgi, l'$t chance W 
	

Cta. However, 

one rn e chance is given to the dpplica to rcmove 

he defects. Put up on 12.2.1997. 

H 
- 	

(M. L,pswan ) 
Regi.irc, r I/c 

H 

14/12. 2 1997 	 Defects as p oi nted' out by the of ice 

unde item no.1,7,21 and 22of the scruny 

rep ot have not beers removed as yet in ite of 

suffLcient time W8S given to the app1icnt. Th the 

circimStances, let it be placed before ~he Hon ble 

Bench for direction on 20.2.1997. 

NPS. 	 I 

i 15,/ 20.2.91. 

/CBS/1 

( s.P.Sh ) 
Dy.Regjistrar I/c 

Defects not removed so far. Two weks further 

:ime is allowed for the sane. List i 	11 .3.97 

or further direction, 

(VN. Mehrotra) 

Vi!ce-chairman 

16/11.03.97 

SKI 

i'o e for the applicant. 

L)efects have not beer removea 	the applic&ut 

so far triouh sufliciert time was given therefo 

T h e U.A. is accord irly a is mis ea for non- 

precution. 

\J7 
(b..Aaie) 	 v.L.Mehrotra) 
Jember (A) 	 . 	 ice-Cha irma n 

/ 

/ 


